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No. F. 2 (44) Vidhi/2/2013.— The following Act of the
Rajasthan State Legislature which received the assent of the

Governor on the 20" day of September, 2013 is hereby published
for general information:-

THE RAJASTHAN TENANCY (AMENDMENT) ACT, 2013
(Act No. 37 of 2013)

[Received the assent of the Governor on the 20" day of
September, 2013]

An
Act

further to amend the Rajasthan Tenancy Act, 1955.

Be it enacted by the Rajasthan State Legislature in the
Sixty-fourth Year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be
called the Rajasthan Tenancy (Amendment) Act, 2013.

(2) It shall be deemed to have come into force on and from
2" August, 2013.

2. Amendment of section 45, Rajasthan Act No. 3 of 1955.-
In the proviso to sub-section (1) of section 45 of the Rajasthan
Tenancy Act, 1955 (Act No. 3 of 1955), after the existing expression
“or any authority appointed by it” and before the existing expression
“,a holder of Khudkasht”, the expression “or for the purpose of



65(2) SR S—93, RIawR 23, 2013 T 4 (&)

plantation of Prosopis Juliflora or any other like plantation to be used
for generation of electricity” shall be inserted.

3. Repeal and savings.- (1) The Rajasthan Tenancy
(Amendment) Ordinance, 2013 (Ordinance No. 18 of 2013) is
hereby repealed.

(2) Notwithstanding such repeal, all things done, actions
taken or orders made under the principal Act as amended by the
said Ordinance shall be deemed to have been done, taken or made
under the principal Act as amended by this Act.

RTRT I,
Principal Secretary to the Government.
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